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THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (OR. RAJA 
RAMANNA): (a) and (b). We are not aware 
of any judgement delivered by the Supreme 
Court on 17.12.82 wide Writ Petition No. 
5339-41 of 1980 regarding pension of Air 
Force personnel. However. a judgement was 
delivered by the Supreme Court on 17. 12. 82 
vide Writ Petition No. 5939-41 of 1980 filed 
by D.S. Nakara and others. The Supreme 
Court in this judgement had decreed that the 
liberalised pension scheme introduced by 
the Government for calculation of pension of 
the Government employees retiring on or 
after 31.3. 79, should he ·made applicable to 
all those who retired prior to the above date 
and no arrears for the past period should be 
paid: This judgement in the case of Armed 
Forces Pensioners was implemented vide 
orders issued by the Ministry of Defence on 
22.11.83 and 3:12.83. 

Netlonal Bear Park In Gujarat 

7750. SHRI CHANDUBHAI 
OESHMUKH: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether Government have taken a 
decision to develop a national bear park in 
Adivasi areas of Broach district in Gujarat; 

(b) if so, the details of the plan chalked 
out by Government for the rehabilitation of 
the Adivasis displaced therefrom; 

(c) whether Adivasis have opposed this 
plan; and 

(d) if so, the reaction of Government in 
this regard? 

THE MINISTER OF ENVIRONMENT 
ANO FORESTS (SHRI NILAMANI 
ROUTRAY): (a) to (d). The Government of 
Gujarat have informed that there is no pro-
posal to develop a National Bear Park in 

Bharach district. However, the ~vemment 
of Gujarat had estabflshed the Shootpanes-
war Wildllf e Sanduary in Bharuch district in 
1987 with an area of 448.18 sq. Kms. This 
includes 150.87 sq. Kms., of area of the 
erstwhile Ohumkhal Sloth Bear Sanctuary 
established in 1982. The State Government 
does not intend to translocate any settle-
ment inside the sanctuary. The Adivasis 
Hving In the sanctuary area have filed a 
special civil appeal on 8.1.1990 in the Gujarat 
High Court requesting that they should not 
be displaced. The State Government how-
ever, has oo plans for displacing these Adi-
vasis. 

[Engfish] 

UGC Grants to Garhwal Unlv•atty 

7751. SHRIC.M. NEGI: WillthePRIME 
MINISTER be pleased fo state: 

(a) the grant-in-aid given to the Garhwal 
University by the UGC during the las~ three 
years, yearwise; 

(b) whether Government are consider-
ing to raise the amount of grant being given 
to this University; · 

(c) if so, the details thereof; 

(d) whether Government propose to 
accord Central status to this University; and 

(e) if so, the steps being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI 
MEHTA): (a) According to the information 
furnished by the University Grants Commis-
sion. the grants given to Garhwal University 
by the U.G.C. fo·, general development and 
for apeclal achenies during the last three 
years are u follows: 




